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CENTRAL ADMiNISTRATIVE TRIBUNAL

PRINCIPAL BENCH

C.P. No.419/2004 in

O.A. NQ.476/2UU4

New Delhi this the 24^' day of August, 2005

HorVble Shri V.K. Majotra, Vies Chairman (A)
Hors'ble IVirs, fvleera Cfihibber, fvlember (J)

Shri Laxman Singh A.E. E/IV] (Now Retired)
S/o Shri Kundan Lai, Working in CDS (MES)
Meerut Cantt.

(BY Advocate: Shri V.P.S. Tyagi)

Versus

1. Lt. General iViathew Manen
Englneer-in-Chiel (MES)
E-in-C's Branch, Army Headquarters,
DHQ PO New Deilii.

(By Advocate; Shri M.R. Javaid, proxy for
Shri S.r\/!. Arif)

QROSR fOral)

Hofi^'ble Shri ¥.K. Maiolra. Vice Chairman (A)

-Applicant

'ResDondent

Respondents have passed Annexure R-i dated 5.8.2005 stated to be

speaiiing orders in compliance of Tribunai's directions dated 10.3.2004.

2. In vievi/ of these orders, C.P. is dropped and noUce to the respondent is

discharged, in case the applicant is aggrieved, he may resort to appropriate

legal proceedings.

(IVieera Chnibber)
P/sember (J)

cc.

(V.K. lyiajotra)
Vice Chairman (A)
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